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Shri Anil K. Chanda: Yes, those
houses which belong to the MPs' pool.
Fach of these nine houses which have
been allotted to senior Members of
Parliament, if I may say so, have
been allotted with the approval of
the Prime Minister and the Minister
of Parliamentary Affairs. These al-
lotments have not been made by the
House Committee,

Mr. Speaker: Has this house been
put into the pool for the legislature?

Shri Anil K. Chanda: Which house?

Mr, Speaker: This bungalow which
has been allotted.

Shri Anil K, Chanda: As 1 said,
these bungalows which were  meant
for certain Mcmbers of  Parliament
are not bungalows belonging to the
MP«' pool, but made available to
senior Members for special  reasons.
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Mr. Speaker: There is no good un-
necessarily getting vexed over these
matters. There are scnior Members,
there are junior Members. Apart
from al] that, there is no insult meant
by the hon. Minister. What has been
done is: some flats, some rooms and
some bungalows are put into the pool
to be distributed to the Rajya Sabha
and Lok Sabha Members. Indepen-
dently, from time to time, if leaders
of particular groups or other senior
Members say that they want bunga-
lows independently of the pool, the
Government has been, without putting
them into the pool, accommodating
them. 1 do not know if in Question
Hour we want to decide that Govern-
ment shall not have any right at all,
that if anything is given to any Mem-
ber of this House, it shall be done
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only through the House Committee.
1 know a number of cases where the
Jeaders of various groups have been
given bungalows merely because they
were leaders of groups; and ex-leaders
of groups are also given,

Shri C. D. Pande: Even we have
been given who are not leaders.

Mr. Speaker: There is no point of
order.

Shri M. L. Dwivedi: What I was
sceking to bring to your notice was
this. I do not question leaders of
groups being given particular houses.
The hon, Minister was referring to an
hon. Member, Shri Kaka Kalclkar,
who is not a leader of a group. He
was saving there are some important
Members  who are given special pre-
ference. T want to know  whether
there are differences among Members.
Leaders of groups may be given.

Mr. Speaker: There is no point of
order.

Shri D. C. Sharma: I think Shri M.
L. Dwivedi is a very important Mcem-
ber.

WRITTEN ANSWERS TO
QUESTIONS

Phosphorus Plant

1099 Shri Ram Krishan Gupta:
" Shri Chuni Lal:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1281 on the 3rd April, 1861 and
state:

(a) whether Government have
since received report from National
Industrial Development Corporation
for setting up of a Phosphorus Plant
in India;

(b) if so, whether Government have
considered it; and

(c) if so, with what result?
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The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The team
of three egineers, sent to U.S.A. under
T.C.M. programme by the National
Industrial Development Corporation
Limited in November, 1959, for mak-
ing a techno-economic study about
the possibilities of setting up a plant
for the production of elemental phos-
phorus in the country, have submitted
their report, copies of which are
available in the Parliament Library.
The question of setting up a project
for the manufacture of phosphorus in
the public sector is at present under
active consideration of the Govern-
ment,

Ashoka Hotel

Shri Chuni Lal:
*1100. { Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer
to the reply given to Starred Question
No. 1624 on the 19th April, 1961 and
state:

(a) whether Government have
considered the question of high ope-
rating expenses of Ashoka Hotel; and

(b) if so, the result thereof; and

(c) the steps taken for the reduc-
tion of expenses?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The matter is under
consideration,

(b) and (c), Do not arise,

Gunny Bags

*1102. Shri Indrajit Gupta: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 1288
on the 8th March, 1961 and state:

(a) whether large-scale purchases
of new jute gunny bags by various
Governmen: dopartments are having
an inflationary effect on the jute

goods market;
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(b) the quantity of new bags pur-
chased on Gavernment account bet-
ween January and June, 1961; and

(c) whether in view of the abnor-
mal situation caused by speculation
in prices of jute goods, Government
have since considered the desirability
of purchasing second hand gunny
bags only?

The Deputy Minister of Works,
Housing and Supply (Shrl Anil K.
Chanda): (a) No, Sir. The Govern-
ment purchases being a small frac-
tion of total volume of jute trade, do
not produce any significant effect on
the market. During December, 1960
to March, 1961, when the market had
become very sensitive, any enquiry
for poods assumed a significance far
greater than the situation warranted.

(b) 430 lakh bags,

(c) Jute market is now steady, The
question of purchasing second-hand
bags has been considered. Since
there is no organised market for the
sale of second-hand jute bags, from
which substantial quantities of suita-
ble bags can be purchased, and there
are inherent difficulties in evaluating
second-hand stores, it has been deci-
ded to drop the question as impracti-
cable.

Cable Factory at Thripunithura

Shri Kodlyan:
*1103. { 8hri Narayanankutty
| Menon:

Will the Ministrr of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1226 on the 8th March, 1961 and
state the further progress since made
in the setting up of cable factory at
Thripunithura (Kerala) with Japa-
nese collaboration?

The Minister of Industry (8hkri
Manubbai Shah): A statement is laid
on the Table of the House.

STATEMENT

Traco Cable Company Ltd, had ap-
plied for a licence for the import of
capita] equipment worth Rs. 1720





